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.ORDER DArED 28-11-2000, 

This matter has been referr& 

to the FULL B LNCH. Seen the MonO fil ed by 
	 1} 

/Y1 1 
leatnel counsel for the applicant enclosing 	J 
a 	copy of the OLder of the Departmental - fri-mo 

Autho ri ti 	stating that her late husband 

h3s been rqula.rised in sevide and the 

petitioner is ent-i -Icled to pensi.onry 	 a.J 

enefi ts.In vic of this, learnsi counsel my 

this OA and wants to withdraw the same, 	 — 

for the petitioner does not want to Pu ri4i

All 
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have head Mr,H.I(.Mohaflt lea ai 	cOun1 

for the applicant and Mr.D.N.Mi5hLa,1earn 

Standing COUnselfOr the Respofldents.In vibw 

of the Memo filed OA is diSpOSed of as no 

ocing pressed. 
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